Affidavit to be Furnished by the candidate along with Nomination Paper
Before the Returning Officer

For election to BIHAR VIDHAN SABHA (name of the House)

From 62, PURNEA GENERAL Constituency (Name of the Constitugncy)

fﬂm\’ KUMAR KHEMEKA, §/0 SRI MANGAL CHAND KHEMEKA.
Aged 58 vears, resident of SONALI CHOWEK WH-31, P.O-GULABBAGH, P.5-5ADAR, Districti—-PURNEA

STATE-BIHAR (mention full postal address), a candidate at the above Election, do hereby solemnly affirm and state

on oath as under:-

{Strike out whichever is not applicable)

{1} 1 am a candidate set up by BHARTITY JANTA PARTY (BJP) (name of the political party ) / am contesting as an

Independent candidare.
(2} Details of PAN and status of filing of Income tax return :
5. Mo, | Mames Permanent The financial vear for | Total ingome
Account Number | which the last shown In Income
(PAN) Income-tax return has | Tax Return (in
been filed Rupees)
1. Self AEOPE94021 2015-16 553599.00
2. Spouse- SUCHITRA DEVI ADIPD8492M 2015-16 220561.00
3, Dependent | NIL NIL NIL
4. Dependent 2 NIL NIL MIL
5 Dependent 3 ......... NIL WIL NIL
3 The following case(s) is/ are pending against me in which cognizance has been taken by the couri:-
_SI.Nn, Offence Description
The details of cases where the court has taken -
cognizance, Sections of the Act and description NIL
of the offence for which cognizance taken |
Mame of the court, Case No. and Date of NIL
| | taking cognizance :
Details of Appeal (s) / Application(s) for revision
{if any) filed against the above order(s) : NIL

{#) Cases in which I have been convicted by a court of law(other those referred to in Form 26)
{a) [The details of cases, Sections of the [
Act and deseription of the offence for MIL
i which convicted :
(k) MName of the Court(s), Case No. And NIL
Diate(s) of order(s) :
|_(c) Punishment imposed : NIL




_¢ I give herein below the details of the assets (movable and immovable etc.) of myself, my spouse and all

dependents:
A. Details of movable assets:
{Mote:

Assets in joint name indicating the extent of joint ownership will also have to be given

2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Mame of Bank/ Institution and Branch are to be given ; ,

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of listed
companies and as per books in case of non- listed companies should be given. )

4. Dependent’, here means a person, substantially dependent on the income of the candidate. 5.
Details including amount is to be given separately in respect of each investment)

S.No. Description Self Spouse Dep:rﬂnnl D&pe;dent Depa;denl
i |  Cashinhand (31.03.2016) 24908.15 6857140 NIL NIL | NL
5Bl SB Alc -3047934986] :

[Rs- 28416.52 SBEI ﬁLB) SB
: el
| Details of Deposits in Bank géhﬁhgléaﬂz%g“]ﬂu 30733742684
Accounts (FDRs, Term Deposits [gps 31089.70 s 95748.00
and all other types of Deposits
including e, @cmuntgl Andhra Bank Alc-
5115 Wi INANCIA
i Institutions, Non Bankin iglg[;ﬁ_}f %52]43 MIL NIL NIL
Financial (fumpanlcs an SR Bihar Vidhan Sabha HDFC (GLB) 5B
Cooperative societies and the Afe-
amount in each such deposit 5B Afc - 35406455143 50100004858211
Rs. 141257.00 Bs. 22643.62
{31.3.2016)
FDR (SBI) - 431500/- [Total Hs:
FDR FSBI% ~ 569300/ 1,18,391.62
Detailz of investment in Bonds, |
Debentures/shares and units in
e companies/Mutual Funds and NIL WL NIL NI £uE
Oithers and the amount.
Details of investment in NS5, : ]
Postal Savings, Insurance Policies Iﬁac_l;ﬂtﬁﬁ DA TARITD 5313559?4%!'3“ é@sn._
. [ and imvesteent in any Financitl | sanoacosn) Bs. 32706/- 421521~
iv. | Instrument in Post office or 530326035 Rs. 34799/ | 520960502, Rs — MIL NIL NIL
Insurance Company and the 527045593 RE 150925/- 34722}_
Ui bai Motal 76814
(Up to Paid Up Value 31/03/2017) otal : 2,56, —
Personal loans‘advance givento  Chiranjiv Kumar Khemka
any person or entity including firm, Rs, I,Sll].ﬂlllﬂ.n’-
v. | Company, Trust ete, And other SﬂEHﬁWBSEE} Electric MIL MIL NIL NIL
receivables from debtors and the  [Rs. 2400/-
_amount, (31.3.2016) Bk 1o :
BRI11/515 Hyundai
Motor Vehicles/Aircrals! |10 10t 037122015
Yachts/Ships (details of Make, | gy 75 000/ BR11X/5151
wi, Registration No, etc, Yearof | Sc:nrpin M&M Dt NIL MIL NIL NIL
Prgiiae gnd amognt) 16/02/2016 Rs. 13,80,419/-
yetua20LEy [Total : 14,554194
Gift Form
. Marria 3 %;1 Crher
1d Ch 7 Dt G
Jewellery, bullion and valuable %ujﬁfﬁ&fﬂ%y. R:.S,;ﬂ.ﬂiﬁ}‘-:.l
vii, | thing (give details of weight and Gold Ring (23gm) Silver (1 NIL NIL NIL
e value) B Rs. 62 1?!%}- Rs.40.000
Total : 1,456,607
(Current Market
Value)




Revolver — 82,720/~ ]
’ CC'I"g; cmmj-ggémf-
il | Any other assets such as value of |Mobile Set 23, 5 Mobile Set I NIL
P | Claims/ imereot (31.03.2016) e s | 15100 e
II [Furmiture — 50,520/~
| i Gross Total value 36,03,624.87/- 11,88,937.02/- .
B. Details of Immovable assets:
(MNote: 1. Properties in joint ownership indicating the extent of joint ownership will also have to be indicated 2. Each land
or building or apartment should be mentioned separately in this format.)
5. No Description Selr Spepwe, || PSR | Dwmmint | Topincint
(i) [Agricultural Land
Lacation{s) MIL NIL NIL NIL NIL
Survey number(s)
Area (Total measurement in acres) NIL NIL NIL NIL NIL
Whether inherited property
(Yes or NO) NIL NIL NIL NIL NL
Date of purchase in case of self NIL NIL NIL NIL NIL
aequired property
Cost of Land (in case of purchase)
xt the fimie of prrckass NIL NIL NIL NIL NIL |
Any Investment on the land by
way of development, NIL NIL NIL NIL MIL
construction ete.
{Approximate Current market value NIL NIL NIL NIL NIL |
icultural
ocation{s) MWIL WNIL NIL NIL MIL
ii. Survey number{s) — i
Area (Total measurement in sq, ft.) NIL NIL NIL NIL NIL
Whether inherited property
Yes or NO) NIL NIL NIL NIL NIL
e of purchase in case of
If acauired property NIL NIL NIL NIL NIL
tof Land (in case of
purchase) at the time of purchase ML L ok K e i
Any Investment on the land by
way of development, MIL NIL NIL NIL NIL
ponstruction ete. Approximate
| Current market value NIL MIL MIL NIL NIL
Commercial Buildings o FRER ()
(including apartments I ¥ - 244
~Location(s) T Ho - 199 NIL NIE NIL NIL
iiii, FSurvey number(s) T o — P57/258
Area (Total measurement in sg.f.) 23685.48 (Sq.1.) NIL NIL NIL NIL |
Built up Area (Total
measurement in sq. ft.) (Godown) 17000 Sq.6t. NIL NIL MNIL NIL
Whether inherited property (¥ or N) NO NIL NIL NIL NIL
: 29/10/2007 ay
0 prasiases Jy el 26/1212007 NIL NL | NL | NL
eifachuired penperty. 2711212007
| [Cost of property (in case of
rchase) at the time of purchase 3,46,863/- NIL NIL NIL NIE
ny Investment on the property Godown 7
by way of development, Rs. 6338 400/- NI N i ML

3




.~ Approximate Current market . NIL
/" Nalue (31.03.2017) Rs. 63,38,400/ NIL NIL NIL
| Residential Buildings it salbiy
{including apartments,) ! .
-Logation(s) il oot wEs-aa1 | NI o L
iv. [ Survey number(s) - 1538
ihrea (Total measurement in
NIL 2602.86 (Sqft) NIL NIL NIL
it
wilt up Area (Total 0 i NIL NIL NIL
Measurement in sq. i) i i
(Yes or NO) NIL NiA NIL NIL
Bate of pyirtiese im e of 91993 | NIL | NL | NIL
iself acquired property P vl
Cost of property (in case of
purchase} at the time of NIL Ris. 40,000/ NIL NIL NIL
Ay Investment on the land by Hisuse e St i
way of development, NIL 3
construction ete, (31.03.2016) Ra. 1538023/
Approximate Current market 3 NIL
Value (31.03.2017) NIL Ras. 46,86,000/ NIL NIL
(Others (such as interest in NIL NIL NIL NIL NIL
¥. property)
Total of Current Market 1,39,82,400/- 46,86,000/- NIL NIL NIL

L

i. Walue of (i) to (v) above (31.03.17)

{6) 1give herein below the details of liabilities/ dues to public financial institutions and government :-
{Note: Please give separate details of name of Bank, institution, entity or individual and amount for each item)

S.No. Deseription Self Spouse(s) | Deeendent DependentDupendeat
. 5Bl Gulabbagh TL Godown
i oF dues to Bank/Financial Loan Rs. 26,12,610/-
SBI Bihar Vidhan Sabha
i. MName of Bank ur_FI (Prina) Car Loan— NIL NIL NIL NIL
mount outstanding 10.00000/-
ature of loan ( 3 1/03/2014) I'Intnlﬂ - 36.12,6101
an or dues to any Wiraj Trading Ceompany
ndividuals! Entity other than Rs. - 3,25,684/-
entioned in (i) above, Priti Khemka — 19,500/~
ame(s) Alok Khemka (HUF) NIL NIL MIL NIL
mount outstanding Rs.— 18,500/-
ature of loan (UNSECURED Upasana Khemka - 19,600/
JOANUPTO 31/03/2016 [Total Rs: 3,83.284/
; M/s Bishwnath Pd. Raja
h‘;’nﬂg:g‘bﬂ"’“ Ram (Begusarai) NIL NI | NL | NI
B Rs. 70,356/ -
‘Grand total of liabilities 31.3.16 Total Rs: 40,66,250/- NIL NIL MIL NIL
[ roment Dues:
j [Pl depuriment: NIL NIL NIL NIL | NIL
ealing with government
ceommaodation |
es (0 departments
ealing with supply of water NiL NIL NIL NIL ML
[Dues to departments NIL NIL NIL MIL NIL




g with supply of electricity | |
{tlues to departments
/ ealing with supply of NIL NIL NIL NIL NIL
I elephones/mobiles
[ Dues to departments
|| fesling with goneroencnt NIL NIL NIL NIL | NIL
ransport (including
| pircrafis and helicopters) )
Income Tax Dues NIL NIL NIL NIL MNIL
Wealth Tax Dues NIL NIL NIL NIL NIL
Service Tax Dues (31/03/2016) 35.256/- NIL NIL NIL NIL
Municipal Property Tax Dues NIL NIL NIL NIL NIL
Sales Tax Dues NIL NIL NIL NIL NIL
Any other dues NIL NIL NIL NIL NIL
Grand total of all Govi, dues
(31/03.2016) 35,256/- NIL NIL NIL NIL

{7) Details of profession or oceupation:

a. Self . ETaHR, FATHE! vg wEafa e

b. Spouse ... ZIEE UF IE B
(8) My educational qualification is as under:

(1) &, ha Feaow Anafts e avwd, gftfal (e Rrenerr otem s gom ad-1974)
(2) ewdifave, fFe armw At Fyfeem, svem (fem) 1076

{Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Mame of the School /College/ Universiry and the year in which the course was completed.)

(9)  ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

| 1. [Name of the candidate = Vijay Kumar Khemka
2. |Full postal address Sonoli Chowk NH-31, P.O.-Gulabbagh, P.S. Sadar, |
Dist — Purnea -854326 (Bihar)
3. [Number and Mame of the constituency and state 62, Purnea General Constituency {ﬁ-mrhmqm LE)]
4. Mame of the Political party which set up the
candidate (otherwise write ‘Independent’) Mty danis Dery i)
5. (a)Mumber of cases in which conviction order NIL
assed (other than those referred to in Form 26)
6. {b)Total number of Pending cases where the NIL
court (5} have taken cognizance E
7. [PAN of Year for which last
Jiicome Tioc Roetaii filed Total Income Shown
~ fa) Cendidate | AEOPK9402J 2015-16 | 5,553,599/
(b} Spouse: i ﬂﬁJPDSﬂIM 2015-16 2,20,561/-
e} Dependents NIL | MIL
B, Details of Assets and Liabilities in rupees
Deseription Sell Spouse Dependent| Dependent | Dependent
I 1] 11}
A, 15, 100/~ Mobiled
Gift Form Marriage &
Other Gold (300gm)
Moveable h
Rs.8,70,0000-, Silver MIL MIL NIL
Assel (Total value) (1Kg) Rs.40,000
(Curr. MEL Value)
[18,87,874.00 Total Rs. 9,25,100/4
4 Tl At NIL NIL | NL | NL




63,38.400.00 40,000.00

r Purchase Price and
_ Development Cost of  [F3:46:865.00 +15,38,025.00
Ve Emovible Progery,  [Total Valu ToulVad | M- [ ML | NL
[ (Total Value) (31.03.16)  |66,85,265. 15,78,025.00
| o
Price o
Asset (Total Value) 1,39,52,400.00 46,86,000.00 NWIL NIL MIL
(31.03.2017)
9. Liabilities NIL NIL NIL
() Government
dues (Total) (31.03.16) 35,256.00 MIL NIL NIL MIL
{I'ti) Loans from Bank,
Financial Institutions and 40,66,250.00 MIL NIL NIL NIL
- others (Total) (31.03.16) ! -

10. Highest educational qualification:
(1) Afge, guia Seae meafie R e, offat (few e wher sRf gem af1o74)
(2) Feoiifeve, afr o ffte frafreme, o (@ER) -1976

( Give details of School / University education with full form of the certificate/ diploma/ degree
Course) (Mame of the school/College/University and the vear in which the course was completed.

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
best of my knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
declare that :

(&) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

(b} I, my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6

Njosp ot

Note: 1. Affidavit should be filed latest by 3.00 PM on the last date of filing nominations. L~ :
2. Affidavit should be sworn before an Oath Commissioner or Magistrate of the First Class or before a Notary
Public,
3. All columns should be filled up and no column to be left blank. If there is no information to furnish in respect of
any item, either “Nil"” or “Not applicable™, as the case may be, should be mentioned.
4. The affidavit should be either typed or written legibly and neatly.

Verified at. ... PURNEA. ....this, the .........02......day of......APRIL.........2017.




INDIAN INCOME TAX RETURN VERIFICATION FORM Assessment Year
[Where the data of the Return of Income in Form ITR-1 (SAHAJ), ITR-2, ITR-24, 2016.-17

ITR-45 (SUGAM), ITR-4, ITR-5, ITR-7 transmitted ebectronically without digital signature]
{Plesse see Rule 12 of the Income-tax Rules, 1961)

Mame ) PAN
‘ " VLAY KUMAR KHEMEKA [AEoPK |
29 | PatDosnBioek No Name OF Premises/Buikding/Village S om TG
- f . ITH-4
Z E é SONOULI CHOWEK ehecironically
| ELE |- transmitted
35 g RandStreet/Post Office ArealLacality
| —
_ EEE GULABBAGH Status Tnlividual
| = E Town/Clty/District State Fin Asdlaar Number
[ PURNEA
I B BIHAR 54326 ]
= L= =
L2 Designation of A (Ward / Cirele} [ ITO WARD 3(1) PURNEA | | Original or Revised | ORIGINAL
E-filing Acknowledgement Number T4THZIZI0510317 DMDD—MM-‘I’E'T'Wl 3"0‘3'3“”J
| I | Groas Tatal Income 1 553399
2 | Deductions under Chapter-V1-A £5238
| : 3| Total Income 468360
| & @ | Current Year loas, [f any 0
2 ¥ | 4] MetTux Payable 0431
£ 2 | & Interest Puyable I
g = | 6| Total Tax and Interest Payable 20431
5. 7| Taxes Paid &
== - | Addvamee Tax Ta 1] ¥
c % ELE 7b 146052
Z e |TCS Te [
b d | Sell Assessment Tax Td []
| e | Total Taxes Paid (Ta+Th+Te +7d) Te 146057
| TH| Tax Payable (6-Te) 8 [}
"9 | Refund (Te-6) 9 123620
10 Exempt Imcome | Agriculiure /] 10
| Others 578400 STR4O0
VERIFTCATION S

sofemnly deckare o the best of my knowiedge and belief, the infiemation given in the retum and the sehedules thereto which have besn transmitisd
elestronically by me vide scknowledgement number mentionsd above i3 correct and complete and that the amaunt of 10tal income and ather particalars
| shawn therein e truly stated and are in aceordance with the provisions of the Income-tax Act, 1361, in respeet of inconwe chargesble to income-tox for
thie previows year rebovant to the assessment year 2016-17, 1 fiarther declare that 1 &m making this redurn i iy capacity as
| prd | am also competent to make this return and werify it. ’

‘ L VEIAY KUMAR KHEMEA sonf doughter of MANGAL CHAND KHEMKZ, holding Permanent Account Number __AEDPRS40Y

I
| Shign hewe | Date  31403-2017 Place PURNEA

If the return has been prepared by 4 Tax Return Preparer (TRF) give further details as Ieelow:
ldentifieation Mo, of TRE MName of TRP Counter Signature of TRP

For OfTiee Lse Only

= . = iL]
Receiar Na Filed from TP oddress | 10376193137 | I||| ﬁﬁ@%gll “l
| ‘ ’

Dhare

Seal and signeivre af AEOPKEAE IO TATRR 12300100 | TEESFEC 200535F ES20E M 31 EIS0ACIIR0C0NA]
| reseiving official

| [Flense send the duly signed Form [TR-V to “Income Tax Department - CPC, Post Bag Mo - 1, Electronie City Fost CHFice, Bengaluru - S60100,

Karmalaka®, by ORDINARY POST OR SPEED POST ONLY, within 120 days from date of ransmitting the data electronieally. Form [TR-Y
all not be received in any sther office of the Income-tax Depastment of i any other manner. The eorfirmation of receipt of this Form [TR-Y &

IlT D-CPC will be sent 1o the e-mail address  ghemkndugmpmail com




| [NDIAN INCOME TAX RETURN VERIFICATION FORM
Form [TR-1 (SAHAJ) ITR-2, ITR-2A, ITR-3,

(TR-V |  |Wherehedstw of the Retnrn of Income in
z | TRAS (SUGAM), ITR-4, ITRS, ITR-7 tramsmitted clcteonieally without digital
H (Please see Rube 12 of the Incame-tay Raules, 1962}
-_— ol s, swibd FPLUERL - R N

Aszessment Year

2016-17.

sigmature| «

e PAN
[ ;i SUCHITRA DEVI KHEMEKA Emmmm _|_|
|
z s | ¥huDesriBlock No ame OF Premises/BuiidingVillage :::‘-:‘?.j‘:-*““ ‘E:I
z 2 i WD VEIAY KUMAR KHEMKA clectronically 2
| E é% | Roud/SteeetPost Office Arca/Locality sy |
! EE E MH-3 GULABBAGH Gratus  Iividual
= ‘.'=,- E-_r-::u:.-mmﬁu State Pin Aadhasr Mamber
' % A BIHAR #54326

Dresigmation of AC (Ward ! t:ir:lt‘l]lTU- WARD 3 1) PURNEA - i

Original er Revised | ORIGINAL

1o~ filing Acknowledpenent Namber GEIGETABIIIOGTT Drate(DD- vy 13032017 i
- 1| Giross Total Income 1 120561
i_l_ Deductions aner Chapler-Vi-A 2z 92
3| Total lsgome ¥ 2126400
| = [ | & [Carrent Vear boss, iTany 3a o
= 4 |3 Net Tas Payuble i il
LE 5| laterest Payable 3 L
? E |-E__ln1:_l Tax and Interest Payable 6 . b
S | 7| Taxes Pand
= E I H_‘i.-TI-'i.lICt Tas Ta 0
;E _h L Tb m
z ¢ | ECS To 0
= |—'a Sell Assessment Tax T ] h
| ¢ | Lutal Taxes Paid (Ta+7b+7e +7d) Te o
H 0 Tas Payible (G=Te) B i
B | Refund (7e-6) 9 b
|:‘ Exempt Ineome Pﬂr—hiui" 1
|- ] Drihers 0
VERIFICATION
[, SUCHETIRA DEYE son daughter of KAUSHAL KISHORE AGRA, holding Permanent Account Mumber _ ADIFDSASIM

U snlzmnly declire wn b best of my knowledpe und iselief. the mleamatson given in the return and the schedules
cheemunmzlly by e vide aekiowledgemc
4l
i prev s v rebevant 1w e nssessment year 2006- 171 further

__anl | am olsn comperenian niitke this return and verity it.

T
| Sign here |

Date  23-03-2007 Maee

thereso which have besn transmitted

number mentioned above 5 correct and complete red that the amaut of total income and other particulars
o therein ars truly stased ard are in deeerdance with the provisions of the Incomestax Act, 1961, in respect of income
declure thai | am making this retiem in niy copacity 45

chargeahle 1o meome-lax Tar

PURNEA

1 the return has been prepared by a Tus Return Preparer (TRF) give further details us below:

lbentificniion Mo, of TR Name of TRF

Caunter Signature of TRF

Fuer ATiee Use Only

Raceim Mo Filed fram 11 nddrlun 103.76,193.137
|
e
| Seer o siganiire. of A PO WG A BT TR E2DC 5T TTDOG 0 TA000E 880 TFITECTILNA
o rewervon offichal
| ||'Iu||9: wend e duly signed Form 1THR-Y 10 “lacome Tax Depariment -

I arnataha®, by ORIM
Lhall nal hereceiverd in any other office of the Enoome-ta

[Frr-Cin awill b sent to the o-moil sddress sandeepaathish colijgmail com

NARY POST OR SPEED POST ONLY, within 120 days from

TP, Post Bag Mo - 1, Electronic City Post Office, Bengaluru - S61100, |
date of transmitting the data electronseally. Fam ITR-V
Departmsent or in sny ctber manper, The confirmation of receipt of this Form TTR-Y 21
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